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Central adsinistrative Tribunal
Principal Bench# New 0®lhi«

Q, No. 182/95

New Oelhi this the 31st Dajf of Canuary, 1996,

Hon»bls 3h, B.C. Sakssna, yies-^airman(3)
Hon'ble 3h. R. K. fthooja, Member (M)

/ On j
"K /

V.

Union of India
through the G,M,#
Northern Railway,
Baroda House#
New Delhi.

O.R.M. #
Northern Railway#
Allahabad,
y MppliuantO

;(N®iie presfnt ) '

w er 8 us

1. Sri Sonpal,
S/o Shri Lachman,
R/o Uill. Ramput#
P. 0, Gabh an a #
Qiett, Aligarh(UP).

2. Presiding Officer,
Central Goyt, Labour Court,
New Delhi, Respondents

(through 3h. y. V. Qagga, adyocate)

* Dtder (oral) , „ , v
•w V deliyerad by Hon^bl® Sh. B.C. Saksena, y, u, (3)

/

None is present on behalf of the applicantvS

(UOI) even on the second call, Sh, Bagga# learned

counsel for the respondents states that his clients

have not been paid the cost of Rc,500/- as ordered

in n^2489/9S & MA-2490/95 on 10,11,95. Ha further

states that the additional cost of Rs,200/- as direccad

to be paid wide order dt, 8,12.95 has also not been

pciid. The order passed on 8,12,95 is very specific

and hadi prouid^^d two weeks time to pay the cost of

Rs,500/- with an additional cost of Rs,200/-, failing

which the Q, A, shall stand dismissed. The 0. A. is,

therefor^, dismissed,

t8.c. i..ts£N,)


